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COVERNMENT OF KERALA

Lis (Lcgkl.tioE-8) Dep.rtmclt
NOTIFICAI'ION

No. 24391 fits.Bl /ml1 fi.a"r, I2th February,20l8
29th Makaran, I193Da te d. Th i r uvar an t hapuram,

23d Magha. 1939.

The following ordinance promulgated by the Govemor of Kemla o!
the l2th day of F€bruary, 2018 b hereby publish€d for gemml information.

By order of the Govemor,

B. G HARINDRANA ,

Low Secretary.

31570/20141918,
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ORDTNANCE No. 12 OF 201t

THE MADRAS HINDU RELIGIOUS AND CHARITABLE
ENDOWMENTS (AMENDMENT) ORDINANCE, 2OI8

Pronrulgated by the Govenror of Kerala in the Sixty-Dinth Year of the
R?ublic of India.

AN

ORDINANCE

htrther to trmanJ the M.ttlrtts Hinlu Religiob un,l Chtrirubte
E tdoi.metts Act, I95l.

Prs.rmrl(,. WIrR[As. lhe N,ladras Hindu Religious ald Charilable
Endowmenls (Amendmenr) Ordinance, 2017 (31 of 2017) was
promulgaled by the Governor of Kerala on lh6 l4th day of
Decemb€r. 2017:

AND WltlR[As, a Bill to replace the said Ordinance by an Act of the
Stale Legislarure could not be inuoduced in. and passed by, rhe t€gislarive
Assembly of the State of Kerala. during its session which comrDenced on
the 22nd day of Jaouary, 2018 and ended on the 7th day of
F€bruary, 2018:

AND WHEREAS, under sub-clause (a) of clause (2) of Anicl€ 213 of
the Constitution of lndia &e said Ordinance will cease to oD€rate on lh€
sth day of March, 2018;

AND WHEREAS, difficulties will arise if the provisions of the said
Ordinance arc not kept alive;

AND WBIREAS, the lrgislative Assembly of the Stat€ of Kerala is rct
io sessiol and the Covemor of Kerala is satisfied that circumstanc€s €xist
which render it necessary for him to take immediate actiolr:



1

Now, THtiRcroRE, io €xqcise of the Powers confer€d by clause (l) of
Article 213 of the Constitutiotr of hdia, the Gov€mor of Kerals is Pleased

to promulgate the following Ordinance:-

7, Short title and com encezrenr{l) This Ordilance may be called

the Madras Hi[du Religious and Chalitable Endowmeots (Amendment)

ordinance.20l8.

{2) It shall be deem€d io have come into force on the lst day of
January. 1017.

2. Act XIX oJ'195! to be ten porLlily amerleL-During the period

of operation of this Ordinance, the Madras Hindu Retgious and Charitable

Endowmmts Act. l95l Madras Act XIX of 1951) (her€inafler relM 
'o

as the principal Act) shall have effect subject to the amendment specifiod

in Section 3.

3. Adenilment oJ' section 8c.-ln sub-section (1) of section 8C of
lhe principal Act,.aft€r the words "a Joint Secretary to Govemment", the

words, ligure and l€ttor "or a Deputy Commission€r in the abolilhed

depanmeDt. who is eligible lo be promoled as Commissioner' as per lhe

provision coltailed in section l9C" shall b€ insert€d.

' 4. Repeal ond saving. (l) The Madras Hindu Religious and

charitable Endowments (Aorerddleot) Ordinance, 2017 (31 of 2017) is

hercby fep€aled.

(2) Notwithstatdi[g such t€peal, anyhing don€ or any action lakcn

under the principal Acl as amended by the said Ordinance shall be

deetned to have been dooe or taken under the prilciPal Act as am€Dded

by this Ordinance.

P SAT'I{ASIVAM,

GOI/ERNOR.


